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^'^STRATIV'c iklbUNHL, PRINCIPAL BENCH

0.A.NO.177/95

New Del hi, this 22nd. day of May,1995

Shri P.T.Thiruvengadatft, Mon'ble Member(A)

Shri K.K.Ssxsna

s/o late K.L.Saxena

r/o Flat Mo.420
Dhruva Apts

Patpar Ganj
New Delhi. Applicant

(By Ms. Jasvinder Kaur, Advocate)

7 e r s u s

Union'of India-through;

The Secretary

Ministry of Urban Development
Mirman Bhawan

Mew Delhi

Directorate of Estates

Nirman Bhawan

New Delhi

Assistant Director

Directorate of Estates

Nirman Bhawan

Mew Delhi.

(By Shri M.K.Gupta, Advocate)

"0 R D E R(Oral)

Respondent;

Learned counsel for ■ the respondents drew

attention to Annexure R.-I page 50 of the paper book

(dated 15,2.1995), a copy of the order of allotment
■  ' ■

letter issued bv:the Directorate of Estates to the

applicant, Shri .K.K.Saxena alloting residence

No.G-19, hlanuman Road, New Delhi. In view of the

above, the OA has become infructuous and is

dismissed■as withdrawn.
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(P . T. Th'! ruvengadam,)
Member(A)
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